CENTRAL AOMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH:NEW DELHI

‘ Bopts NO.ZE‘?U Gf 1994

Dated New Delhi, this 1st day of March, 19595 o

Hon'ble Shri Ko Nuthukumar,ﬂemperiﬁ)

1o @hrl Harish Prasad Mamgain
R/o Str., No,903, Schgr-Xli
R, ﬁo Puram‘ NEW DELHI,

2. Shri Dherma Nand Mamga;n

R/c Sector-X11/903 V ‘ R W
Q{ ke Puram, Né ELH : soe Applicants

By Advccate: Nons.
VERSUS

1. Directorate of Estata,
M/o Urban Development,
Union of India,
Nirman Bhauwan,
NEW OELHI- (t%rovgh Director)

2, Estate Officer, '
Directorate of Estate,
\M/o Urban Development,
Nirman Bhawvan,
NEW DELHI, ‘

3. Union of Indie

f/o Urban QEvalopm@nt

Nirman Bhauan,

NEW DELFI (throuch Secretary)

4. Emntrsllwr of Accounts,
Principal Accounts folce
Govt, of National Capltcl Territory of Delhi,
Moricate Bus Terminal,

DELHI . %geggg@eh%SV‘
By Advocates Shri B. Lall '
gRDER
{Urder
Shri K. ﬁuthukumar,m(g)

-

The learnsd counsel fer the responcents states
&t the Bar that the raapcnaents have recularised the

guarter in the name of the Rpgll@anﬁ Ng,1 vide ordex

dated 5.1.95. In view of this, the learned counrsel fer

the e

m

pondents stetes that the appl;a tign has hscome

infructucus,

The spplication, therefore, is dismissed as
having become infructucus,

(Ke Muthukumar)
~ PMember(A)






